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DETAILED PUBLIC STATEMENT IN ACCORDANCE WITH THE PROVISIONS OF REGULATIONS 13(4), 14(3), AND 15(2) OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL
ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011, AS AMENDED,

TO THE PUBLIC SHAREHOLDERS OF

TTI ENTERPRISE LIMITED

A public limited company incorporated under the provisions of the Companies Act, 1956

Corporate Identification Number: L67120WB1981PLC033771;

Registered Office: 1 R.N. Mukherjee Road, Martin Burn House, 4" Floor, Suite No. 22, Kolkata-700001, West Bengal, India;
Contact Numbe

: 03322109197; E-mail Address: tti1711@gmail.com; Website: www ttienterprise.net

This Detailed Public Statement for the Open Offer is being made Mr. V S Ranganathan (Promoter Acquirer 1), Ms. Bindu K C (Promoter Acquirer 2), and Ms. Kanakavally Prathapan Karumanthra (Promoter Acquirer 3), (hereinafter
collectively referred to as the Promoter Acquirers), for the acquisition of up to 66,056,150 (Sixty-Six Lakhs Five Thousand One Hundred and Fifty) Equity Shares, representing 26.00% (Twenty-Six percent) of the Voting Share Capital
of TTI Enterprise Limited, the Target Company, at an offer price of €13.50/- (Rupees Thirteen and Fifty Paise Only) per Offer Share from the Public Shareholders of the Target Company, pursuant to and in compliance with the
provisions of Regulations 3(2) and 4 of the SEBI (SAST) Regulations.
This Detailed Public Statement is being issued by CapitalSquare Advisors Private Limited, the Manager to the Offer, on behalf of the Acquirers in compliance with the provisions of Regulations 3 (1) and 4 read with Regulations 13(4),
14(3), and 15(2) of the SEBI (SAST) Regulations, pursuant to the Public Announcement dated Wednesday, June 06, 2022, which was filed with SEBI, Stock Exchanges, and the Target Company at its registered office, in compliance with

the

of Regulations 14 (1) and 14 (2) of the SEBI (SAST) Regulations.
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e B b o e o . E RLE] F‘”a"“' ST "" “" ENET E"""‘ "a’”‘ Bl ho Offor Pricc of 213,50 (Rupecs Thircon and Fy Paisc Only)por Equity Sharc being the highost of e pricss monfoncd
SE81 (LO0R] Roguiains | Sccuriios and Exchange Board o India [Listing Obligations and Discosuro Requramonts) R 7 m 55 gﬂ w m w abovo s ustfid in forms of Roguiation 8 (2)of the SEBI (SAST) Rogulatons and s payablo in cash.
Reguiations, 2015, mcluing subsequent amenciments thereto ol Revenue D. Thore have boen no corporai acins undortaken by the Torget Company wananing adjstmont of any of e ricvant prico
SEBI(SAST) Reguilions | Sccurtics and Exchango Board of Indi (Substantal Acquision of Sharas and Takoorors) MNet Eamings or ProftLoss) afe tax XE] 16.06 2559)
Eamings per Snare (EPS) 002 006 0.10) acton ik bonus, fihts issue, stock spit, consalation, iiGend, demergers, reduct e ol or fcing
Regulatons, 2011 and subsequent amendments hereof o 5 s s o 6 de o Dol e S .5 T Horkng Dey o
Sharc Purchasc The sharc purchase agreement dated Wodnosday, July 06, 2022, cxccuiod botwoen the et Worth. 580.19 2672.96 1 commencement of the Tendering Perod, in accordance with Regulaton 8 {9) of the SEBI (SAST) Reguiatons.
Agreement SPA romoter Acquirers and the Deemed PAGS, pursuant 1 which he Promoter Acauers have | 8. The prosont Board of Direcors of the Targot Company are as fllws: £ Thoro has boon no ovison inthe Offcr i o o the siz of s Offr s on the dal o is Dotaicd Publc Sisoment.In case
reed 1o acquire 5143303 (Fifty-One Lakhs Forty-Three Thousand Eight Hundred and S Name Date of Initial irect Designation of any rovision n the Ofior Price or Oficr Size, the Promoter d
Three) Equity Shares, representing 20.25% (Tenty Point Tuo-Five Percent) of the Voting No| Appointment Identification WN:‘M! of SZB (SAST) Rogulatons. e
re Gapial ofhe Target Company from the Deemed negotted price of 10.50! umber .
F. Anupward revision i the OfferPrice or [0 the size of tis Ofe,f any,on accountof competing ofrs of oherwise, wil b done
+Funees 1en and Fifty Paise Only) per Sale Share, aggegating fo an amount of 1 Valath Sreenivasan Ranganathan | Mondy, Nay 23, 2022 | 02786224 | Additonal and Execuive Dieclor 2ty tme ot 10 he commencomentof the Lot 1 (One) Werking Bay befce the commencement of e Tondeing Poriod
¥5,40,00.931.80: (Rupees Five Giores Fory Lakns Nine Thausand Nine Hundred Thy One r
P 2 Wrduia Mukundan Wonday Way 23, 2022 | 08242653 | _Addtonal and Executive Dreclor stmdaca i e rovsins o ogiston 64)f o SEBI SAST) Fogulions In o v f s sson, e romc
ok B BSE Linted ang The Caletts Siosk e ToX g 3 Payal Bama Wonday. Way 23, 2022 |_09075302_| Adtonal and Independert Direclor Acirers ol conesponnncroses oV (6)of s
Eauty Shares of the Target Company are presently listed 4. | Sonal Atal Monday, May 23,2022 | 09308801 [ Addilonal and independent Direclor e, o SE o s gt Corpan e e ot o v
Tl Compan TTENT | compeny Efﬁsﬁéhj‘m Rzr;;/m e 12, p;:‘scl T elncs i b e o e e -, G. I the Promoler Acquirrs acquire Equity Shares of the Target Company during the perod of 25 (Trenly-5i) vieeks afer the
of incorporatin bearing reforenco number 11-61 164 and cortfcate of commencoment of e e hounand o ot ond iy oty v vesone SE 07 Pt Ao bt g Dby Riicoch i s vy b s bk ]
usinoss dte Monday, iy 18, 1981 T name f s Terget Company i changos fom (Tweni-SxBorn] of e Voing Share Cap. ot rc of 1350 (Rupoes e ad Paise Oriy) per Ofe Share .
Tycoons T'vdﬂi ﬂ"ﬂ ‘"Vﬁ‘mc"'s Limited" to TT Entorprise Limited', vide frosh mf‘mﬂﬂ‘ﬂ V’ ful accoptance, tho Open DwnrundchEB\ sAST Regulations, or pursuant to Sccurifics and Exchange Board of India (Dclisting of Equity Sharcs)
‘,m,wm Rogisrar of Companics, West Bengal on Frday Jul 01, Aoquvers under this Offer at me ‘O Price apgreqates fo €5.01.665351 (Ripees Eght Grore Ninely-one Lakhs sm; Nine Reguiatons. 2021 or dpen oy Pumasespmm n e ordinary course e sk exchangos, ,m""hem "’eg |
st i M CHA A o Thausand Fve Hundred and Tuniy-Five Orly), payable incash, n accordance wih the provisions of Regulation 9(1)a) of the B ey e e oot o o
et SN i Koo o 08 AGCTIREAC: i 5wl SE8I (SAST) Rogulaions, subjoe 10 the toms and condifons sct ot in the Ofer Documenls L e s
offco situatcd at | RN. Mukhrioe Road, Martin Bum House, 4t Flocr, Suto No. 22, Kolkata | 2. This Oferisbeing alth the o
- 700001, West Benga, ndia s 11, 2522, ter tan o grcs o e Share Ptctas Agoomer urdr o prosiors o oguiton 1) i femsofRegaion 251 of e SEB1 SAST Regisions
Tondoring Poriod The tontative period commencing from Thursday, Scptember 01, 2022, and cnding on (SAST) Requ made firm fnancial arrangements
B TR o o L ST DR |3 et chtont o s et e 11551 57 o T e
imay tender herr Equr Shares o the Promoter Acquiers n acoeptance oftis Ofer. 4. This Ofcris not a compttivc bid interms of Rogulation 20 of SEBI (SAST) Regultions. o maimum corsidtion payabc by o Promstr Acguicrs (o scqui up
Working Day c working day shall have o mearing ascribed o & undar Rcﬂu\anan 2 o SER | 5. Thi Oferis ol pursuan 0 any gl sl s i et acgulon o Eqly St of e Tl Corany. :“"d"*’ nd ity Eauy, ?’e;“g’f?h'mgﬁ a&”}&“’;;gfgﬂfﬁ‘”‘w“o‘g;faﬁm «f;,’a,;ﬁ"gaﬁ‘ of the mm
AST) Reduitons. B 4 i the Shar , he meeting of which Woud be cuside te feasonable Sacreontng o $301 0065 oty
Voling Srare Capial e fuly Gluicd o Torg vt e s, e Oficrmig under e SEBI (345T) ’
o o o o o G o Tt Pt Reguitons, ©. Tne Promolr Aeiers, Monoger b e Ofcrand ‘gg:;‘;ﬁf::;mfmqj:' g:::ﬁ?m:m oo :-;‘:‘w et
JETAILS OF THE PROVOTER ACQUIRERS, PROOTER SELLERS, TARGET COMPANY, AND OFFER 7. The Equity Shares ofthe Target Compan Promter free rom al lens,charges. pPhp ki pelard mpt ey (sAsn oastons e jurighi=porod
INFORMATION ABOUT THE PROMOTER ACQUIRERS anden and together i incuding all ighs o dividend, bonus, and ights offr deciared [Rupees Eqit Lok NinetyThree Thousand Ony) beig e fan 100% (One Fercet o e Masetn Consraon m
V'S Ranganathan (Promoter Acquirer 1) 8. The Manager does not hokd any Equity Shares in the Target Company as of the date of appcintment as Wanager to the Ofer. O e e B B e o e
V'S Ranganthan, sio Sreeniiasan, aged £0 years, hating Pemmanent Agcaunt Nurmber 'AJCPRSSG2P under the Income Tax The Nanagor horeby deciaros and Underakes tat, it hal not ol the Equly Sharesof e Torget Company during te period Pl sl ol e il oo ir-a L bt

Ac, 191, csidet o Vel Hous, Koorenccry, Thissur— 68007, Koo, . The conact el of Promotr Accurer
1 s +91-6995218510, and cmail Address is

commencing from e date of their appoiniment as fanager unti he expiry of 15 (Fiteen) Days from the ate of ciosure of s
ofe.

ph (SAST) Roguiations and gl b ‘Agrocment
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D. The Promoter Acquirers have furished a Bank Guarantee of an amount of 22,60,00,000.00/- (Rupees Two Crore Sixly Lacs  VIll.  TENTATIVE SCHEDULE OF ACTIVITY £ The Promoter Acquirers have appointed Nikunj Stock Brokers Limited as the registered broker for this Offe, through whom the
9 ppoi i g
Only ‘Ssucd by IDBI Bank Limited, a Banking Company registered under Companies Act, 1956 and having its registered office ST Tentative Activity Schedule Day and Date purchases and the setflement of the Offer shall be made. The contact details of the Buying Broker are as mentioned below:
y y
C Complex, Cuffe Parade, Mumbai ~ 400005, Maharashia, India and one of it ofice at Trade Finance o o Nikur] Stook Brokers Limited
Dcpanmum, Spocialod Carporato Branch, Panamply Nagar, Post Bag No 4253, Koch - 632036, Korl, Inia n fvor of ssue dalo of the Public Wednosday, July 06, 2022 Faddress——1
. ‘ . . ress A92, G, Left Portion, Kamla Nagar, New Delhi-110007, Delhi, India
Manager to'the Offer (Bank Guarantee') being equal to 25.00% (Twenty-Five Percent) of the Maximum Consideration. The ublcaion date of e Delaied Public Stalement n e Newspapers Wednesday July 13, 2022 I — i
Manager to the Offer has been duly authorized to realize the value of aforesaid Bank Guarantee in torms of the SEBI (SAST) e s a
Regulations and the terms set out in the Bank Guarantee; ast date for fiing of the Draft Letter of Offer wi fednesday, July 20, E-mail Address
The Manager has been duly authorized in the SEBI (SAST) Regulation: to the terms of the Escrow ast date for public for a competing offer(s)# Wednesday, August 03, 2022 Contact Person Mr_ Pramod Kumar Sultania
reement to realize the Bank Guarantee to meet the obligations of the Promoter Acquirers in connection with the Offer. The ast date for receipt of comments from SEBI on the Drat Letter of Offer will be F Al Public Shareholders who desire o tender their Equity Shares under the Offer would have to infimate their respective stock-
Bank Guarantee shall remain valid until the closure of offer period or March 31, 2023. In the event the Promoter Acquirers propose received (in the event SEBI has not sought dlarification or additional information brokers (‘Selling Brokers') within the normal trading hours of the secondary market, during the Tendering Period.
to complete the transactions under the Share Purchase Agreement, prior to the expiry of the Offer period, the Promoter Acquirers from the Manager) Thursday, August 11,2022 X.  THEDETAILED PROCEDURE FOR TENDERING THE EQUITY SHARES IN THE OFFER WILL BE AVAILABLE IN THE LETTER
shall prior to such completion, deposit 100.00% (Hundred Percent) of the Offer Size in cash with the Escrow Banker, in a Escrow 6. [identifid Date” Wednesday, August 17, 2022 OF OFEER THATWOULD BE MAILED OR COURIERED TO THE PUBLIC SHAREHOL DERS OF THE TARGET COMPANY AS
Account with a revocable lien marked n the favor of the Manager tothe Offer fo encash the proceeds i ferms of the SEBI (SAST) 7 |Last dato for dispatch of tho Lofter of Offer o the Public Sharoholdors of fie ORI IS DATE KDLY READ T CAREILLY BERORE SN THE ECUTY SHARES WIS OVieR
Regulations. The Manager to the Offer shall thercafier retur the Bank Guarantee to the Escrow Banker and refund the Cash ITarget Company whose names appear on the register of members on the EQUITY SHARES ONCE TENDERED IN THE OFFER CANNOT BE WITHDRAWN BY THE PUBLIC SHAREHOLDERS.
Escrow {o the Promoter Acquirers; dentified Date Wednesday, August 24, 2022 X OTHER INFORMATION
Based on the aforesaid fivancial arrangements and on the confimations received from the Escrow Banker and the Chartered 8 [Last date for publication of the recommendations of the commitiee of the .
Accountant, the Manager is satisfied with the abilty of the Promoter Acquirers to fulfll their obligations in respect of this Offer in independent directors of the Target Company to the Public Sharcholders for this A BZ;L’:”‘“S' Acguirers accept ful and final responsibity for the ‘"’”é'"am" m:f:u‘:: in the Public Anouncement a"dm'gf
accordance with the provisions of SEBI (SAST) Regulations. Offer in the Newspapers Monday, August 29, 2022 Company has been obtained from () publicly avaliablo Sources, of (i) any information provided or confimed by the Target
In case of upward revision of the Offer Price andior the Offer Size, the Promoter Acquirers would deposit appropriate addiional 9_|Last date for upward revision of the Offer Prico and / or the Offer Sizo Tuesday, August 30, 2022 Company, and the accuracy thercof has not been independently verfied by the Manager.
amount nfo an Escrow Account to ensure compliance with Regulation 18(5) of the SEBI (SAST) Regulations, prior o effecting 10 |Last date of publication of opening of Offer public announcement in the B The Promoter Acquirers have appointed Purva Sharegistry (India) Private Limited, as the Registrar o the Offer, having their ofice
Tuesday, August 30, 2022 located at Unit No. 9, Ground Floor, Shiv Shakti Industrial Estate, J. R. Boricha Marg, Lower Parel East, Mumbai - 400011,
Il STATUTORY AND OTHER APPROVALS 11_|Date of of Tendering Period Thursday, September 01, 2022 Maharashira, India, with contact number being *+022-23012518/6761', Email Address being ‘support@purvashare.com’ and
As on the date of this Detailed Public Statement, ‘0'"'9 k"W;:EﬂQe of the Promoter AWU"e'saﬂ;w Efg no S'EW/‘:'Y approvals 12_|Date of closing of Tendering Period Wednesday, September 14, 2022 website ‘www.purvashare.com’. The contact person Ms. Deepali Dhuri, the contact person can be contacted from 10:
required to complete this Offer. However, in case of any such statutory approvals are required by the Promoter Acquirers later 13, |Last date of communicatin (Indian Standard Time) to 5:00 p.m. (Indian Standard Time) on working days (except Saturdays, Sundays, and all public holidays),
g the rejection/ acceptance and completion of payment ] ]
&i“gi;:*"‘;f ""Ic‘;‘ﬁol‘:"gj"s"i: Es;;‘:“;'”‘:‘;”f;fa"‘:” be subject to stich approvals and the Promoter Acquirers shall make of consideration or refund of Equity Shares to the Public Shareholders Wednesday, September 28, 2022 during the Tendering Period.
Pt Sk mad e of Equly Shres, mustobn fany,otender ol: T2 above Gmelesare dcaive (reparo Gased n Gmines provied nde e SEBT (SA57) Requbons and are O Prstant o Regualon 12 of e SEBI (SAST) Reuatons,the Promoer Acguers hae ppored Captal S Adisrs
the Offer Shares (including without imitation, the approval flom the Reserve Bank of India) and submit such approvals, along with subject to receipt of statutoryfequiatory approvals and may have to be revised according. To claiy. the actions set out above
the thr dommee reqmgmd to accept this Offer e cvont such approvals are not s:m)mwned the PmmoteEMAmmms e may be completed prior to their corresponding dates subject to compliance with the SEBI (SAST) Regulations; o mz::";’v Ipn“b!: ds:;éegm:‘nm zz;":::’“:fm“"d accessible on the websites of Manager at winw.capialsquare.n, SEBI at
the right to reject such Equity Shares tendered in tis Offer. Further, fthe holders of the Equity Shares who are not persons resident PROCEDURE FOR TENDERING THE EQUITY SHARES IN CASE OF NON-RECEIPT OF LETTER OF OFFER
in India had required any approvas (including from the Reserve Bank of India, or any other regulatory body) in respect of the Equity s y Issued by the Manager to the Offer on behalf of the Promoter Acquirers
per the provisions of Reguiation 40 (1) of the SEBI (LODR) Regulations and SEBI's press release dated December 03, 2018, y g q
Shares held by them, they will be required to submit such previous approvas, that they would have obtaind for hokding the Equity A
Sharos 1o tondor he Offr Shares: clong with th the dheuments e fo b tordered (0 ccept s Offor. I e event such bearing reference number PR 49/2018, requests fo transfer of securiies shall not be processed unless the securites are held Al ®
aporovas arc not submited, the Promoter Acquiors eserve th. ight 10 et such Ofor Sharcs in dematerialzed form with a depository with effect from Aprl 01, 2019. However, in accordance with SEBI bearing reference
. ber ‘SEBIIHO/CFD/CMDI/CIRIP/20201144 dated July 31, 2020', shareholders holding securites in physical f i e s
The Promoter Acquirers shall complete all procedures relating to the payment of consideration under this Offer ithin a period o Teaming together to create value
of 10 (Ton) Working Days from the date of expry of e Tendeng Poriad 1o those Public Shareholders who have tendered Equty 1o tender shares in an open offe. Such tendering shall be as per the provisions of the SEBI (SAST) Regulations. Accordingly, g tog!
Shares and are found valid and are accepted for acquisition by the Promoter Acquirers Public Shareholders holding Equity Shares in physical form as well are cligible to tender their Equity Shares in this Offer as per CAPITALSQUARE ADVISORS PRIVATE LIMITED
In caso ofdolayinreceipt o any statutry approva, SEBI may, f saisied that deayd receipt of the requisite approvals was not the provisions of the SEBI (SAST) Regulations. 205209, 27 Floor, AARPEE Centre, MIDC Road No 11, CTS 70, Andheri (East), Mumbai - 400093, Maharashira, India
due to any wilfu default or neglect of the Promtor Acquirers or the failue of the Promoter Acaquirers to diigently pursuc the Al Public Shareholders, egistered or unregistered, holding the Equity Shares in dematerialized form o holding locked-in Equity Contact Details: +91-22-6684-9138/ 145/ 138
appiication for the approval, grant xtension of time for the purpose, subject fo the Promoter Acquirers agreeing o pay inferest Shares are clighble to participate in this Offr at any time during the period from the Offer Opening Date and Offer Closing Date Website: www.capitalsquare.in
{o the Public Shareholders as dirccted by SEBI, in terms of Regulation 18(11) of the SEBI (SAST) Regulations. Further, ifa delay before the closure of the Tendering Period. All Public Sharcholders who have acquired Equity Shares but whose names do not Email Address: tanmoy in/ pankita in
occurs on account of wilful default by the Promoter Acquirers in obtaining the requisite approvals, Regulation 17(9) of the SEBI appear in the rogister of members of the Target Company on the Identified Date, or unregistered owners of those who have Contact Person: Mr. Tanmoy Banerjee! Ms. Pankita Patel
(SAST) Reguiations will also become appicable and the amount lying in the Escrow Account shall become lible for forfeture. acauited Equiy Shares aferthe denified Date, or tose who have nt received the Lettr of Offe, may aso partcpate n this SEBI Registration Number: INV000012219
In le"‘“sdof R‘igu\annn 2'3(( ':) of( t*ﬁSEBI (SASTIJ Resﬂ':;m"% "( :‘he ;me‘{a‘sAmenf‘:"::;" ;:Mgfﬁmv”m :’e(’;‘“ za,:‘;’ﬂ‘m{:g Offer. The accidental omission to send the Letter of Offer to any person to whom the Offer is made or the non-receipt or delayed ga\ldﬁy: Permanent J— "
complied with or any of the statutory approvals are refused, the Promoter Acquirers have a right to withdraw the Offer. In h " lidate th orporate jumber: 63
event of withdrawal, the Promoter Acquirers (through the Manager), shall within 2 (Two) Working Days of such withdrawal, make receit of the Lette of Offer by any such person wil not ivalidate the Offr n any way. " For and on behalf of the Promoter Acquirers
an announcement stating the grounds o he ihdrawal i accordanco wih Regulation 232) of te SEBI (SAST) Reguiatns. ‘The Offer will be implemented by the Target Company through Stock Exchange Mechanism made available by BSE Limited in the sd.
in the same newspapers n which the Detailed il also be sent to SEB, form of a separate window as provided under the SEBI (SAST) Regulations read with Acquisition Window Circulars. Place: Mumbai MeV S Ranganathan
Stock Exchanges, and the Target Company at is registered offce BSE Limited shall be the Designated Stock Exchange for the purpose of tendering Offer Shares in the Offer Date: Tuesday, July 12, 2022 (Promoter Acquirer 1)
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